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        Respondent 

THROUGH 

 

 

  PRIYANKA SWAMI         

Advocate 

Counsel for Respondent no. 1 

Chamber 04, Shivalik Tower 

Kaushambi, Ghaziabad 

 

Date: ___.08.2023 
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IN THE NATIONAL GREEN TRIBUNAL PRINCIPAL 

BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 880 / 2022 

 

IN THE MATTER OF: 

 

SOHAN VIR SINGH  

S/O SHRI ANTRAM 

R/O WARD NO.10, RAJIV GARDEN, 

MAIN MANGAL BAZAR ROAD, 

LONI, GHAZIABAD, U.P           …. APPLICANT 

 

VERSUS 

1. VIRENDER 

S/O SHRI NAAHAR SINGH 

R/O WARD NO.10, RAJIV GARDEN, 

MAIN MANGAL BAZAR ROAD, 

LONI, GHAZIABAD, U.P. 

2. NAGAR PALIKA PARISHAD LONI, GHAZIABAD 

THROUGH ITS COMMISSIONER,  

TEHSIL LONI, DISTRICT GHAZIABAD 

3. DISTRICT MAGISTRATE  

DISTRICT GHAZIABAD, U.P.       .. RESPONDENTS 

 

 

REPLY ON BEHALF OF RESPONDENT NO. 2 

MUNICIPAL COPORATION ON LONI, GHAZIABAD  

 

MOST RESPECTFULLY SHOWETH:- 

 

FACTS AND GROUNDS 
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1. That the present appeal has been filed by Shri Sohan Vir 

Singh, before the Hon'ble National Green Tribunal, 

Principal Bench, New Delhi, sitting at New Delhi, for 

seeking directions to respondents no,2 & 3 to take prompt 

coercive and remedial action against the respondent no.1 

for air pollution. 

 

2. That the respondent no.1 is running a shop of cattle fodder 

(bhusa) from his premises and due to the circulation of the 

dust of the fodder and the fodder also spayed in the entire 

adjacent houses and on the road. 

 

3. That the applicant lodged a written complaint to the 

respondent no.2 upon which a notice dated 25.08.2022 has 

been served upon the respondent no.1 and the shop of the 

respondent no.1 was closed by the officials of the 

respondent no. 2 on 30.08.2022 but the respondent no.1 

again open the shop after an hour and breached the order 

of the respondent no.2. the copy of the notice dated 

22.10.2022 is annexed herewith as ANNEXURE -A-1 

 

4. That the notice dated 26.08.2022, was send to respondent 

no.1 regarding illegal straw in ward no.10 rajiv garden 

mangal bazar 60 foota road loni district Ghaziabad, in 

relation to the operation of the troll, which is being 

operated as an illegal straw stall, due to which common 

citizens are having difficulty in breathing, and air pollution 

is spreading due to straw. This notice also serve as a 
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warning to close the above illegal straw pile within 3 days 

otherwise legal actions will be taken. 

 

5. That the respondent no.1 did not took the orders as well as 

the notice seriously given by respondent no.2 for closing 

the illegal straw stall, which resulted in air pollution and 

various other illness and health problems to the people 

living nearby in that residential area. 

 

6. That the people residing in that area are falling sick and 

facing majorly health problems like pneumonitis, fibrosis, 

sinuses etc, the copy of prescription are annexed herewith 

as ANNEXURE A-2. 

 

7. That on 15.09.2022, respondent no.2 with the help of the 

police department, the straw stall/shop has been closed, 

whose geotag photo is attached as an ANNEXURE A-3. 

 

8. That on 16.10.2022, respondent no.1 reopened his shop 

again, due to which all the notices and license which was 

given to them and received from the people of that same 

resident are attached here as annexure herewith 

ANNEXURE A-4. 

 

9. That the respondent no.1 has done nuisance and air 

pollution created from his cattle fodder shop, which is not 

bearable and the same is liable to be stopped immediately 
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because the air around the area is getting toxic and 

hazardous. 

 

 

PRAYER 

It is, therefore, most respectfully prayed that this Hon’ble Tribunal 

may graciously be pleased to: 

 

i. Direct the respondent no.1 to close/ stop the running of the 

cattle fodder shop. 

ii. To impose environmental compensation upon the violation of 

the orders. 

iii. Pass any such other order as may deem fit. 

 

Respondent  

 

THROUGH 

 

PRIYANKA SWAMI 

Advocate 

Counsel for Respondent no. 1. 

Chamber 04, Shivalik Tower 

Kaushambi, Ghaziabad 

 

Dated: __.08.2023 
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